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BEFORE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH , NEW DELHI
ORIGINAL APPLICATION KO. 203/2021

IN THE MATTEROF

Devidas Khatri - ...Applicant
VERSUS

Union Of India &0Ors.. ..Respondents

Reply on behalf of respondents no. 29, Shri
Laxmi Mining Corporation, laxmi  Bhawan

sankargarh, District, Allahabad,

MOST RESPECTFULLY SHOWETH:

That a matter of original application
no.203/2021 titled Devidas Khatri vs Union
of India &ors. Pertaining to the grievance
in this application against illegal mining
activities of Silica sand and washing
plants of Silica sand in Shankargarh Block
and nearby area like Pervaizabad, Lalapur,
Bankipur, Janwa, Dhara etc., of Prayagra]
District, U.P. is under consideration
before this Hon;ble Tribunal.

That in compliance of Order dated
06.11.2023 in Original Application No.
203/2021 the Joint Committee has filed its
report on dated 17.01.2024.

That it is pertinent to mention here that
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as per order dated 19.01.2024, on the
basis of Joint Committee report dated
17.01.2024 expired mining lease holders
are 1impleaded as respondents in the
present Original application.

That as per order passed by this Hon'ble
Tribunal the following reply 1is being
filed on behalf of respondent no.z29.

That a lease deed was executed in £favour

of respondent no.29 Shri TLaxmi Mining

Corporation, laxmi Bhawan
sankargarh, District, Allahabad, for a
period of 20 years from 10.05.1974 to
06.05.1994, containing an area 26.Ha,
situated at Vill. -Dhara, sankargarh,
District-Allahabad, For kind perusal of
this Hon’ble Tribunal copy ©f lease deed

is annexed herewith as BAnnexure R-1 to

this reply.

That 1in a report submitted by Jjoint
committee, and it's para 1.1 of
observation revels that no mining activity
found in the lease area and the lease
agreement with the government has Dbeen
expired on 09.05.1994, and as per para 1.2
of the Jjoint committee reports, part of
the lease area has Dbeen developed as
habitation in village area, Detail may be

had from the mining officer of the area
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concern.

That it is pertinent to mention here that
proprietor of the said lease Laxmi Narayan
Gupta, expired on dated 07.09.2010. for
kind perusal of this Hon’ble Tribunal a
copy of death certificate is being annexed

herewith as Annexure R-2 to this reply.

That no Mining Operations is being carried
out by the respondent, and there 1s no
deliberate negiigence and willful
violation of the environmental
regulations, and respohdent was not liable

to pay compensation for the damage.

‘That respondent was law abiding citizen of

india and had always been complied with
the Environmental and mining laws, and
never indulged in violation of
environmental laws, and inspecticn report
dated 17.01.2024 also reveals that that no
mining activity was found in the lease
area. and no violation of of environmental
conditions observed.

That it is pertinent to mention here that
silica sand mining lease of respondent no.
29 was expired before the EIA Notification
2006, so there is no guestion of violation
of environmental norms, so the inspection
by joint committee of expired mining lease

regarding violation of environment of
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respondent is bad in the eye of law.

11. That That no allegation of illegal mining
and transportation of silica sand has ever
been made by the mining department nor has
any first information report been filed
against the respondents

12. That respondent was law abiding citizen of
India and has always complied with the
Environmental and mining laws, and never
indulged in violation of environmental
laws.

13. That in reply of the observation against
respondents it 1is submitted that no prior
information of site wvisit was given to the
deponent, so as to enable him or his
representative to be present during
inspection, on the basis of such inspection
in wviolation of principles o©f natural
justice. And therefore, the report of joint
committee submitted on alleged site visit
in absolute secrecy without any prior
information to the answering respondent.

14. That it also clear from the joint committee
report and the observation made that mining
lease of respondent no.29 was expired and
no mining activity was found in the lease
area, and part of the lease area has been

developed as habitation in village area.

15. That it i1s pertinent to mention here that
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the Respondent had not Dbeen found in
violation, as per report submitted by joint
committee.

That it is pertinent to mention here that
it has been more than twenty years since

mining of silica sand ended.

17.That it i1s also submitted that more than 13

18.

19.

years have passed since the death of the
firm's proprietor.

That it 1s humbly requested and prayed
that present reply/objection may kindly be
taken on record for kind consideration by
this Hon’ble Tribuanal.

That it 1is further humbly prayed that in
view of the above grounds, facts and
Circumstances, and secure the ends of
justice, final report based on conjecture
is completely absurd and ought not to be
accepted and deserved to be rejected, 1in
favour of the respondent, otherwise
answering respondent shall suffer

irreparable loss and injury.
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Yy ORIGINAL APPLICATION NO. 203/2021

Devidas Khatri ....Applicant
VERSUS 7
Union Of India & Ors.. ...Respondents
. 3 : AFFIDAVIT ‘
I, Som Prakash Gupta S/o Late Laxmi Narayan Gupta, Ward NO7, Motlyan
Tola, Sankargarh, Allahabad, , Uttar Pradesh, 212108, do hereby solemnly

~affirm and declare as under:

1. That I the above nar'ned-'_deponent is son of the respondent no. 29 in the |
above mentioned Original application and doing pairavi on behalf of the
respondent no 29, and he is fully conversant with the facts and circumstances
of the case and am competent to swear this affidavit.

2. That I have read and understand the contents of the Reply, hence swearmg

the present afﬁdawt w

3. The facts stated in the accompanying replj) are true to my knowledge and
‘the suBrm'ssions made therein efe based on legal edvice

4, | That the annexures enclosed to the pet1t10n are true copies of their respective

' originals, : | |

5. That the facts of the above afﬁdawt are true and correct to knowledge of the

deponent and nothing false has been stated therein. :
| plnst ol

nothmg is false and nothlng material has been coneealed therefrom.
Verified at Allahabad this the  day April, 2024, ‘

DEPONENT

. ICENTIFIEDBY -
ADVOCATE RRAYAGRAJ
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s1d on the part of the lessse to be paid observed snd
perforaed, the Staté Jovernuent hareby gr‘m;h wnd desilsen
unto the lessee.

&1 those the sines bYeds/velnw septs of /ilice
«pd (herelngller pnd in the senadule re’srred o sa thé
gusld RHineral) o siltvmtw‘ 1ying ard ‘zmmg in or under the
lands which zre referred o in Part i'a:‘ tie smidiﬁemmila,
togetuer with the libertica, powers and griv.llagmg to be _
exsratand or enjoysd in sonneciien nerewii whieh e nENe |
tioned in Fat't 11 of the snm tehedul @ &ﬁbjwt o wo rus-» |
S‘.\,_ trigtions gc w the ewerciuo atics mJuymmt ur aum 11Mrucs i
:

povers atd pnvuaam wh;uh are mmtwnw in Pm‘t :NI of

r the sald Geheduls B4CHT and resspving outd of this denise
( unto the Liate lovernment the Llbartlies, powsrs am} privie

| leges wentloned in fart {V of the geld fehedule to HULD

the precxises kwrohy granted and aemiwes unts the ltsnw

A from tha .QM............&W or\'\.%&.......ulﬁ')w y for
&\ the term of 20 years thmew next snsuing &I&L?‘ Hs AND PAYIRG

therefor. unm the Mnm Jovernsent the wvaui rmta snd
roysl tios mntwnad in Fart Vof wo uld E@Riu'ml ut khc
respective tizes mu«um apeeiﬂo& ‘subJMt

%e pmvulws

- ,
RNl NG contained in Fart VI wr ‘the' m,w mhe\.t!i’c mé'gmv lesnes
. (77/777‘ hiereby covenants’ ‘Jritl e ..;z,au wvezme&t . in Fart VII '
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of the said fcheduls is expressed and the Stete Jovernment
heredy cuvensnts Witk e lestes x5 lo Fert Vill of the

sald sebedule 88 expraseed sl 1t ls hereby mutually agresd
betwesn the perticss hereto gs in rert 1X of the seid Zokiee ‘
L Wilhhse WHEADF these presents Rave Mﬁa‘_exwuw&z'

wule Lo expressed.

in manner i.nrmaer sppearing the day aend yeer first above ¢
written, ) NETIT '
| The sohiedtle sbove referred te. . ¢
| . PaHD I
148 uBa GF THIS LEasE :
weetion and ares .4.11 that tragot of lends slivated gt fhara mﬁwgaﬁi'
of the legse.
Jerg in the Emalstntlon Blatriot of Allahabad, i ab-mswiﬂ
Karchhang snd ﬁama Bara bmﬂng Cadantral wwny Ros.
{(Forest Area) mnummg an areg. ai’ 503 kwaww or thwﬂ-

abouts ddh\uud un the plm hqu annexed

acloured red. mq’*awmm al mllovn ‘, e Y

on the Horsh. wl " (\{wem R [

0o Un the South hy\"“%'(ﬂs $6r ~a-1 '7g‘, :"i Dehe f
SETHP un the Zast by \LJAM)M Cot . €20, 63, A0 , ,@33,435/ 9\99
JF}ﬂw ana § 296 8 Qo Do \_

mmvrfw:ﬂ/ on the west by o0 oyc. ek p“,ﬁ auel ledonda 3, 6/ macw,]
3¢ T Bt \S‘u.bau\& oo -

.?""‘-m---*' & J Q
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hereinafter referred w g8 'the spld lands'.
Fand Il
Liberties, Powers und ifrivileges o be exercised and

enjoyed by the logsee subject to the restriotions gnd condie
tions in Part 11, |

To enter upon land 1. Liberty and power gt all times curing the term

and search for, win, . )

work etc. hereby denlsed to exter upon the said lands snd to searan for,
uine, bore, d!.s, drill or win, wrk, dress, pyocess, convut. |
eexTy awsy and dispose of the sald nineral.

To sink, crive sad 2. Liberty and power for or in wnnutton vith sny

teke pits shafts and

inclines eose. of the purposes mentloned in this part to sink, drive, mgke, |
seintadn, and use in the sald lgnds any pits, shafts, inelines,
arifts, levels, water ways, slr ways and other works( sznd to
use maintein deepen or oxtend eny exlsting works of the like
nature in the sald lands). _

T bring to use D Mbuw and power for or in conngetion With any

sachinery ejulpment .‘

ste. of the pwou mentloned in this part to. uut. wmtrwt, oo

¥

zaintain uui wse on 6F uudu tha sald l.amu w wtn.
machinery, Plnnt, drumz flvors, :umau aakci‘_: .‘nuu
kllns, wruhoys. $tore-hotses, bmaqlwt. goae\ﬁu, 'm« :
gnd other bulldings gnd otier works snd conveniences of the __:"’

1ike nature on or under the ssid lgnds.
To make roads sad 4. Liberty snd pover for or in conneetion with gny.
ways stc. gnd uge
sxisting roeds and of t.he purposss mentioned in this part to make amr wmnn.
wayse 8
rsuvars, roadu, sireraft landing grounds snd ethcr vum m .

or over the um lmda wnd to uge mgintain and aa anﬂ upan

saeh m&itians as inay M asnad w.
To get bullding snd 5o Liberty snd power for or in. eamtiou with any
road materigls e¢to. o
of the purpasu mentioned in thia _pgr“‘. fgn mrx and pet

'%fm {7—/“ stone grevel ghd piLer bu,u.ﬁmg qd ?‘?i_‘? -’3@-:..13 end elay

R 3 ,
. S T
'&\ﬂ’) ey C- el gt AT MMG#\L)
3e —;ﬁwﬂw A SompreRett T



Free Hand


2289

PRSI e smam e : R T RS s ) ! e L) e b 2 DL TETE e . ¢ empr ke sd b

-

und o uge and employ the sake snd to manufgeture such olgy
into briocks or tlles gnd to use sueh hricks or tiles but B
not o sell eny sueh. materisgl, bricks or tiles.

To use vater from 8, Liberty and power ror or in connestlon with any

streasy ete. ‘
of the purposs sentioned in thle part bdut subject to the
rights ot ey existing or future lesses and with the written
pernission of Collsetor iAllshghed(hersinafter called the
Colleotor dllshabad) to appropriate and use water frow. any
strests, vater ee\wns, springs or otmr sourees in or upon
the seid lgnd and to dlvert step up or dum gy such stregs
or water course gnd collest or impound any such water snd
to make construet snd malntaln any water course culverts
dreins or ressrvolrs but not as to deprive gny cultivated
lands, villages, bulldings or watering places for livestoek
of & reasonable suyply of water zs before gtoustomed nor
in any vey to foul or polluts any streshs or wrlngs. Provie
ded that the lessse snall not interfere vuh the nwig.ﬂnn |
in eny navigabls streas 1or stiatld divui lwah urom vl%ﬂt ::
e prwhu- witten permission of the’ ‘State Govurf .':i'f !

T8 use lgnd for ste~ Ts &wurt.y wd pover to enter upun and use a stu'ﬂ»
oking hesping deposi-
ting purposes. clent part of the surfa¢e of the such lands for the purpose

of stescking hesping storing or depositiag therein eny proe
duee of the mines a.l: woriks cerricd on snd sny woli squipment
val'th gnd mgterisls m&' substaieas dug or relsed wnder the l
1ibertiva snd powers mantionmed in this part.

Benefielagtion sad 8. Liberty and p@wer o enter upon and an 8 suffi-

conveying evay of

produetion, ciennt part of she ux.d lenda to beneficlate w or pwdn-
ced from the said lailds and o sarry wcy am Iun " otated
ord. :

To cloar drushuooé 9. z.mny' and power for or m. ddhnicﬁiuﬁvlth any

snd to fell and uti.
1ise tress ete. of the purposes mentioned in this part cn& nub:ut to the

:g. ’_,__ﬂ x i existing rights of ot.hcn pad save as ywvtdcd in clguse 3
1 ‘.-' . .
- ST - |
3177’7 P ' & o TS A=A 7
3 B | 2 &wﬁ@ﬂﬁﬁ‘”‘&
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of Pgrt 11l of this Schedule 0 clear undergrowth gnd
brushwood snd to fell gnd uilllse sny tress or tizber stane
ding or found on the ssld lands provided thet the Culleetor
or ihe Jtale Governmont may gsk the lessee to puy for sny
trees or timber felled and utilised by him gt the rates
spegiried by the Collector or the ttate Grovumﬁmt.‘

. P4RT 11X
REGTRICTIONS AKD CONLITIONS A5 10 (HE EXZRCISE OF TH
LIBESTIEE, POWEHB 44D PHIVILZGES IN PART XL

Ho bullding eto. upon 1. Jo bullding or thing shall be erected set up

certalas placea.

Perzlsainn for sur-
face opexaticss in
& land not alreedy
in uge.

T , tions 80 stated shall on refsrence to the Etate Sovernment
WA Teyd Cen T
-~ - it be ganulled or welivaed,
iﬁn K e N ' |
. 30?& @M” e .
) G Grna T b < "‘”f”f__——————’ agh el

or placed snd no ourface operations shall be carried on in

or uon aay putlle pleasure ground burning or buriagl ground

or pluce held saorod by goy class ol psrsons or shy hotse '
or village site publle road or other place whieh the siutc
Governzent say deterzine as public ground nor in such s

xanner an'so dnjure or prejudieislly effset sny bulldlings

vorks property oy ‘Plghts of other pwnaau st 0o land. mm

D6 Lsed for surfase operations which is alresdy ocewiﬂl
by persens otaer than the State Covernment for works or - ‘

purposes not ineluded in this lesse. The legsee shall not '
al 80 interfere wita any right of wsy, well or tsnk.

8. Before using for surface operations any land
which has mot already b&m uged for such operations, the
lezses shall give to Goliector, of the Bistriat twe cdn_n’dn*:
wonths previcus mi;aa in wristing speoifying the ngre or v
ethor. des&rzythn'et' the situgtion gnd the &zwt of the "
land proposed to be 8o used sad the purpose: tcr \hlch the ¢ -
same is required and the. laiﬁ ldld uh.ll not tn w ‘uned '
if odjection is umml by the wu.&"aar withm twy months
after the receipt by him of such notics muu the objess

¢

i
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3. Thie lepses ghell not without the express sange
tion of the Collector cut <own or injure any tisber or trees .
on the sald lgnds but mey without such ssnetion claeor away :
any brushwood or nndemrew-th whiech intorferes with any
operations avihorised by thuse presants. The Gopllector or
the State Governizent may require the lesseae @ psy for any
trees or timber felled and utilised Ly him st the rates
specified by the Collestor of tha bistriet.

To enter upoh reser- 4, Katwlmitwding anythiag in wis'sahid.ule_ contaw

ved rax'esta.

3

o nining opersgtions
within zetres of
public works ste.

ined the lessee sngll Aot enteér upon any reserved Porest
incluged in s suld lands without pravious ssnction in
writing of the Liviglonal forest Officer ﬁor fell cut end

usa shy timber or irees without obiaining the sanetioa in

wriving of that offlcer znor othervige than in goeprdance
vitn such conditions as the Stste Government way preseribe.
8., The lesses shall Pk worik or earry on ar m” :
to be worded or enrrﬂd on say mm;lnz opouuons st o¥F . w
eny polat withis & distence of B Melres m: i._nil_ww

iine exeept with the previots written pmhs&om of the

fuilvay aduislstration oconcerned or from any rcaar%u, erngl

or other publlc worics sueh a8 public Yoads and bulldings

¢r inhablited site cxcept with the 'g':mvi!.aus written ;:-orm“—r.'_;
ign of the Solleotoy e-r'&:;y other Ufficer guthorised bythc
Gtate Joversment 1o this behgl? snd cthervise than m‘ 40T |
dance with such imtru‘aumna. restrictives and cvndition
olther tauoul or w«caax wiich may be a“geho& to audh
,umunm. ‘nm uié autmn of 80 wetres m.u hc :numd
in the ¢ase of Huuw ‘ u'wﬁ ur umnl haﬂwntuny

from the outer twe af t&e beni or t‘"e mm elge of the

cutting ag the ea.sa m;' ke and in mwa o!’ & building horige
ontally frow ma piinm mﬁrmf. In the un of village

roads W wrking saml be earrhd on wlmi.u a distance of
\ }

G- g;«:ﬂ\‘vﬂ §e1l.;-v §°W"DM
| !
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10 astres of lhe cuter wdge ¢f the cutting exoept with the
previcus perilsglon of the (ollector or any other ¢ ficer
culy authorlged by the Htate Covernment in thim behalf and
otherwise than in aecordance with such directions, restricte
lons and addltions, either genergl or special, which may be
attached 1o svch purxission.
EAPL ANATIOW ,

For the purposss of thig clause the u;arusian"‘&nuu-
ay adsinistration' shell bave the sape maz{xmg a3 it is
cefines W héva in the Indian Jadlwagy ioty 1890, by clause(s)
of fection 35 of that iot.e 'Hublle wad' ghall mesn a5 rosd
walch has bean wmﬁrueted'w artificlally surfuced as distle
net from g track resulting frow répested wse. Villuge road ’
will {nelude sny tree< shiown in the Hevenue reeord 'ai village
ioade

Faolilities for L 6, 'nu lessee ahnll sllov eoxlsting und. Ntwn holdwu
" holders of _
ning Sovt. E%. of Govcrm-nt u«nm or leases over any land. mtah 1

nees and Lesses. couprised in or adjoins or 1 reached by ma--lm-»ha&a by
‘the lessee ressongble fasilities of access thereto.

FHROVIDED $44T no substential hindrence or Interferenc
guall De caused by sueh bolders of ligences or leases to the
operations o_f the lessee uﬁétr theas yresents, and 1f sny
ContTeVersy regarding suen substantisl hindranee and fnterte
erenge arises, the ceolsion of the Htate Gewmmt or any
offlcers authorised m that behalf shall be f:lml.

nwu-a axw that tuls umg;mutton (u e ‘,j;.,g.;-; e

be dcudad b;' th mm- i "
lessee for all loss aad wmw watainm% w tht huu by

roeason of the oxerelco of thils a.l‘wrty.

Storing lov grade ore 7+ In the abunw af rgwy markat
for future beneliecie L
atien. or sush ore walch may nqt. bt s dwmrm m

lessce shpll properly uwn m«m materijl
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Free Hand


To work other
Mnerals.

To ugke Hpllway's

gnd H0atis.

‘canasd %o cr uwa the ubwﬂes, powra ma yﬂvunﬂ
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PRI IV
L1BERATIES FOWBHE ASD PRIVILAGES AJSi4VED T TR 371.%R
G VERKMENY v

1 Liberty ene power for the Stute Government or
0 any lesses or perscns suthorlsed by it in that behslf o
to mtey int end wok the sald lends and to search Tor,
wist,y wtk, 41gy goty ralas, drese, process, eonwrt and
eurTy ewny kimerels etha- thar: the sgid mimersls. w@ mxy
cthey aumtwaw aud for those PUzrpo s to sink, drive,
nakis, ereet, wwnatrkel, Galataln and use such plis, shafts
irglines drifts levels pna other linos, watewwa, alrvays,
water GOurees, Wr:lng, reservoirs, engines, muchinery,plent,
bulldinge, vuasals, trutways, rallvsye, roadways and pther .
WoThs and cONVEnienues g say D6 LESRGE NECORSATY OF COLVA.
niant.

PROVIDED TAT in the sxeveloe 2 wuah. umtsr fm '
pover ns - aubtmual hM@rmw or mwr«r"_”i‘_

the lesves under thess prevents, and £ eny gontroversy

ragarding ixm‘u aubstantial hindersnes snd intexferency

srisss, the dsalsion of the Gtate tovernment er any offiger

aut&wrtm fn thet bchmu' l&nl}. b« riml. PHOVIDED mo __

mat Tair eem;unutinn {u Bey be mtu.ﬁ.ly mnaﬂ npnn ur

in the avent of dlssgreoment av Tay bo deelded by the State 3

Mvvmmt) shell be made to the lesses for druuu;pr

usac mu:&ua by the hm« Dy Teuson W""?':lu' -

of the mwun of. moh lihcﬂy aud power:
2. Liverty end yover for the mwlmmum or

uny lesses or persods aamrisae by it in that bdqur to

entar lnto snd upon uw seld linds am! to Raike wmm over
or through the sana my rau.wu, trsiwnn, “i‘mnﬂuys or plpe
lines-for sny purpose other thsa those sm 3 o Ln Pere 11
of these presands snd %o get from the aaid lm&i ptop~u,

A

Ve emedaemg Somfprohuth Gt
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o pay deas rent
royslty whichever is
greater.

Rate ghd mode of
payuent ol deapd
rent,

T
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£rave, oerth and other mgterlgls for ssking, mesinteining
and repeiring such rallweys, treawsys and roads or any
existing rsilways and rosds and to go end repsss at il
times with or without horges, casttle or other gnimale, eerts,
wagons, csrrlages, loovmotives or other vehicles over or
along ey such rallways, trysweys, rosds, lines mnd other
vays for sll purpwscs and ss o¢oesion may require, provided
shat in the exercisé of sueh liberty and pewer-hy wuch etmr'
lessee or porsen Lo substautiel kindersmce or interfercuve
stall be ecguged lo or with the Libertles powers sndé privie
leges of the legses wncer lhese prepsents, and 1f any controe
versy regardlug supeh substentdsl nindergnce gnd interfere.
noce arigvs, the devieion of the Ztats Goversment or any
Offiecr suthorised in thet beballf shall bs fingl. PROVIDED
Al tagt falr coupensation aa msy he declded by the Ztate '
Governmemt shall be mede to the lezaee by the State Go#’fagin-
mmtpi m uai. or parson antharlua by 1t, as m-:é;u .
zay bc; for sil loss or dsmsge susizined by the lesces uy
reagon oF 1n consequehow of the exersise of wush 1iberiy
shd powex,
PAAT ¥ ‘
| RENTS SHU ROYLIIES BRSEGVED BY 18 LE4GE

1. e Lesses shsll pay, for every year, except the
rirst yesr of the legso a yearly desd reat gs specifisd in
cletise 2 of tﬁ,iu'pﬁt‘ in respect of the u“mﬁv :

Provided that the leasee shull be
dead reat or rwaltv dn :ruynt of sald ':_1
is bigher in gwovat but aot both.

2. zubject to the provisions of alanu 1 M’ tM& .
pert, auring the subsistence of he luu, thn ‘unrw snall

pey to the Stete Jovernment sunuel deed Pof
ng rates or sudh reviged ;gtes whiex;-way-b& legted
in writing t the lesses by tho §tate dovermient yer hectars
- . P A ,;‘.xj‘(
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Bates gnd mode of *

peyment o

of Hoyalty.

FPaysent of surfuce

rent and water rate.
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«lle

of the lands demised gnd Geseribed in Part I of this
Sehiedul e

Hale DI ' Arem GL Rate Of Gegd rent per haatara%ae vent pay
zineral 'demised' ‘shle in g

Vg - .
siliea W 1e Bvu-mg the 1at year ' ""“m—*"

sand, aeusayes

2., Dpuring the 2nd year to L L]
BEh yeay $F.18.50 2R5.58 o
3¢ fDaring the Sth yesr to _
10th year F.25.00 880475
4, uring the lith year

omlaiw Do ¥ o G 275213

The lesses mu gay to the State Government gnd
depssit in thn governzent Treasury at &xihnbad by the mit
varch of the esch year the dead rent speaified above end
the surface rext and water rate ms provided in dlause 4 of
this part mmder the hesd "XXXIl-Nise, foelsl & develepmene
tal ot‘;uﬁuﬂnn Mineral 'Gonc_-t,l#h# r«i!‘. oF a8 #gy be
-pocttiudl"fren.tinc: o time, B

3. :ﬁuh.:ect w the provision of clause I of this
Party, the leszsee shall curing the subslstense of thiz legse
pay to the htate Government snd deposit In the Government
Ireasury st illahabsd royalty in respeet of tiw geld 2ing-
ral removed by hinm from the sald lands under the head
“ix:i;l-ﬁiac. soelel & Sevelepmental orgenlsation Mhaerd.
Congeasion fees” or -us may be speciriag fmn tise to time i
in four instalments for the perfod (1) april to June by :
16th July (11) July to Sept. by 1Sth Oot. (111) Oet. to-
Dec. by 16th Jun. and (1v) Jen. to Mareh by Slst Mareh or
the year st the rate of m.........;por tonne, These rates
sTe subject to alterations frow time to time as may be
notified by the Government of India.

4, The lasuc shall slsd pay w b
ment for the uurfaca grea used by it fat pmow of mining

' tuw %varm

>
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nent and rocylties
o be Ire¢ Crol dediu-

gtion e3lc.

Wods of ocomputation

. of MYdty-

Courgs of aotion if
rent snd royalties

are not pald in

tize.

Le2isd to pay rontls
and royalties taxes

aete.
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operations surfgcw rent and wgler rate gt sueh rate, not

exceeding tho lund revenue a3 Zay be detersined Ly the

- Colleator Allshabed FAOVIDED THAT N0 such rent snd weter

rate shkall ve payatle in respuct of the oéouput&a‘n snd use
of the area comprised in any rosds or ways to which the
putliec have full right for acweass.

PART ¥1

VDY I6I0HE Qb ATING B The dERTS AKD 0YALTIES

l. The rent, watar rate sad royaliies sentioned in
Fert V of thls Schwedule é!"mll ba pald fres from sny dedue-
tlong t%o the state Governmuant pt Alishebsd In the menner
hureluvetore provided in elauges 2 and 3 of Pert V of this
dchiadul e,

8. For the PUrposes of computing the sald royalties
the logsee sbull keep a m.'wut racount of the miuural .
;;xeau“é end despatohed snd the mmral bumﬂchtda. mo
gscounts ps well as the wveight of the aineral in gtoek or
in the éréeesé of export nisy be checked by an offloer guthe
orised by the Central or Sigle Jovernment,

a. .éhawa any rent, royelty or othey gums due to
the &tn“ Governvent under the terza snd cenditions of
these presants be not mw by the lesse¢ vithin the pres.
orited time, the sume Bay be reeovered on a certifisate of
sugh err.iu'r st may be spesified by the Etate Goverament
by gensTsl or specisl order, in tis ssae manmer .a;l_',an :
sIresr of 1§nd revenue.

'  FRT VIE
Bis WOVskaRIs GF i LaSbES °

1. ihe lassee slmn pay the rdht, .\mtcr \rnta and »
royalties résarves by tw.s ’lwus at: wuah uu nd
zgRRer pravmad in xﬂmw ¥ mz: VI of thuo y‘" e and

(;.WQZH‘ 2\ \\ifl\ﬂ;@(‘ - o
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and ilpéui‘ﬁun whgteoever being in the mature of publie
desgrds whtiich uhall'rron time t¢ time be vhprged, astessed
oy imposed by ths authority of the Central snd State Govern-
ment wpes or o na"pm'at of the premises nd vorks of lesses
in common with other preuiges gnd iorka of & like naturs

- ¢xeept dwh for lené revenues. B

o zalntein gnd keep
toundary marks in
good orGer.

8, The lesses shall at his ovn expense ereet snd
et sll tluies xelntsin and xeep in vepalr oundary muriks and
piliars swcording tp the demsrestion to be shown in tas
plent gnnexed to Wiis leass. such merks end plllars shall

be wufflelently cléwr of the shiuse snd other obstructions

ay 1o sliow 2auy ,ﬂ.amurieaticzz.

o comxinos opwatwm Bs Unless mo dtate %ﬂmmt 1or goud 9ause pare |

vithin a year aud
vork ia & wor
- 1ike BanneXr.

To ludmansify ui)‘i‘t.
agsinst all el alms.

~
i
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AT AR

. _jzzj‘é’??ﬂ“ \
= ﬁwgr
oD YT

Ty

wite othervise, thu lessoes ms.h socoence operation wiwm”
oue yesr from tae uata ot exeguilon of the lease and ghadd
thsrealter ad al'* t.ima during the continuanee of this
lesse Max'm Tot, winh work gnd déaveiop the sald sinersls
withoul voiuntazy lnterulasion in g «iilfal end workasn-
1148 mganer gad gs presaribed uwndse olpuse 12 hereinafter
vidhout dodng or e mutimg o bo dohe sy mwusary oF
wvoldstle damege to the surfqae of ‘e suid hmiu or the
coops builddsge structiures or other ywptrty thereon. Por
the purpoyes of this olavsn operations muumn i the
sreotlon of uadiinewy laying of a tnmuy or mntrunma
of o road h wnnestion w:l‘m e nina. :

4. Tao lussas sha.." wake gnid pey gheh rouwmb&c
gatiglgpetion gd wmgmsaw.un 96 may be assessed by lawx'ul
gutiaordty In gecondsnoe with the law in rbrac on the subjest
for all damage, injury or disturbshos whigh: uw ho done by
nia in exazelass of the powers granted by tbis lmu and
shgll indamily am"&wp tndemnifisd fally yga ggm;i»;atdy
the Btats Svernzent sgalast all claims vhdeh way Yo dede

oo T P
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3y any person or persons in respect of any such Zewige,
injury or ulsturtancs and ell costs sndé expenses in sonnee-
tion therewith.

io secure and xesp in 8. The lesses shall during the subsistense of this

good conuition plts
ghafts eto.

7o strengthen and
support the mine
to neceaasry exte~
nt.

i0 allow imspection
of workings.

~
\

= ?/77173 o5
31!‘4 7
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lease well and m.fr.t‘éxmuy seoure gnd Reep open with timber
or cther durgble msesns all plts shafts eond workings that
wey o€ made or used in the spid lands and seke and melniain
saffieiont fences to the satlelfeetlon of the State Governe
went round every suoh pits shalts or mrkingﬂ vhether the
sgse 1s gbandoned or"mt and shpll during the sgue period
Keep all workings in the sald land except such zs may be
abandoned wocoessible free from woter und foul sly as far
as possible,

6. The lasses shall strengthen and gapport to the
satigfaction of the Hallway sduinlstration memeﬂ or
the 5tate Uovernment us t_he case may be, sy part of ﬁzt
wine waleh in its opinlon requires sueh gtrengthening or '
support for the safety of sny isilwey, reservoir, cgnal
rosd gnd any other publle works ¢r struotures. »

7. The lesses shall allow any Gffiger suthoriged
by the Centrgl Covernnent or the State Governmaent in thet
behalf to eater upon the presises including wpy building
excavation or lend comprised in the leoase for thcf-i'p_wwu S
of inspesting, ’oxsminhw, surveying, mw_-mm-., wd
meking plans thereof sampling snd collesting a8y date sad
the lessse shall with proper person ctiployed by the lesses
gnc goquainted with the mines -and wori of feptually asalst
the officer, sgents servents aml warkmm m---méﬂcu\ng
every such inspmtim and shgll attordf‘; i
informgtion connected with thon the uar
waich they may ressonsbly re&;uu'a e ala
conform to and obaserve nll or«drs md ’r.gul
the Central end the State dovumnﬂnta aa."“@h. /rqwf

: ‘V.

such ingpection oy Stherwise mgy rm ti~
to impose. - (r['q:-f,, fq da ?g(l{,

TR o
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8¢ The lesser shpll without dalay send to the

Collector a.report of any sceident causing desth or serions

bodily injury or serlous injury to property or seriously

affeeting or endenguring Life o property whieh zmay cecur

in the course of the operstions under this leass.

To report clscovery
of cther ainersls.

8. The lesses shgll report to the State Jovernsent

the discovery in the leased ares of ony mineral mt specis

tied in the lesss wiituin sixty duys of such discovery sleng
with full perticdiaers of the natury and pesition of esch
sueh find. If any minersl not specified in the lesse is

dlacovered in the 1egsed arué the lessee snpll not win sad

dispouss of such minersl unless guch mineral is inecluded in
the l1ease oF & soparate losse is gdtalned therefor.

To keep resords and
acoounts regardiang

10. The leasee shall gt sll time during the satd

production gnd e~ term kup or eause to be kept ot an 9ffles to be ntun'ud

 ‘ployess ete.

upon or nsar the zaid lands correct ond intelligible boots

 of gocounts which shsll contain securate entries shoving
froe time to time:

(1) wuantity gnd quelity of the said mlnercl res-

liged frow the $sld lands.

(2) Juantity of the various qualities of ores benew

~flalated 6:- oonvertad.

- {3) Juentities of the varicus quallutll ot _th

wineral- nld md mrtad separstely.

(4) ‘umuuu of the vgrious quﬁitiu M’»J:w nxa
ainergl o.therwiso dlsposed of snd the meaner snd p-arpaue-

ol sueh ¢isposal.

‘}ﬁ’;'m ]

e ﬁ T
‘5777 ,
5--%(,7&27‘7

¢17/ of N ;

3 \,
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(8) The prices and all other partlculars of sll
sales of aaid mineral. ' '

(6) The nuzber of pérsons employed in
Vorks or upon the gaid lands s;:aaﬁgjfymm@

floations wié pay of the teshaleal persomsels

. (T777 et

-

o

t

‘sald

Rt vedl
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(7) Such other faots, particulars and eircumstances
a8 the Central or the State Uovernment mey from f.iviu to time
require and shell aleo Turnish free of charge to such offi.
cers sad at such t&lﬁe us the Central md Btate Governments
nay appé!nt true aad corract sbetruct of gll or sy sueh
books of accounts gnd suaﬁ information and returns to all
or any of the matters aforessid as the Stgte Jovernwent way
pressoribe snd shall at all ressonabls times allow gueh
officers as the Central Jovernmant or the Stste Sovernment
shall in thet behall gppoint to enter Inte end havg free
acoeas to the suld q'r:tiews for the pnrpo_n_of'cxaﬁun_ing
and inspeoting the sald books of sccounts pimo and r’o&b:&u
and to umagke coples theresr and mufb sxtrget th'cijdt_’-mn._ '

11 the lesses shall st all times during the seld
tery maintyin gt the nine office ccrréet intelliginle up«to-
date gnd complete plans end weotion of the mines in the
said lends. ‘me-y. shall show all the operations, and work-
ings sad all the trenches, pits gnd drillings mgde by him
in the eourse of opergtions carried on hy him under the
leass, faults and cther disturbsnces encountered. and geolo-
gicsl dota and sl such plane and seetions shsll be amended
snd filled up by me from actual survers t«n be made ror enn
purpose &t the tnd of twelve months o7 uﬁy.’a - opualfy
from time to tize and the lulu shall furnish tru vr nhn»
rge to the Central and #tate Covernmeats true and correct

eopies of such plans end sections whenever required. joot-
rate records of gll trmmn, pita aM drultngs mn shows

(e) any other Hiaté.;: pf iuga,“ w .1‘ s
ired . hy the Centrel gud shtg ﬁowmnmu mm:i,

4 rﬂg; ’}&wn :3]'14/ b

’4‘1-‘
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Lot 67 of 1987

o pmviés weighing
agghine,
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Centrol or the State Sovernment, to inspect the sexe at all !
reasonsble times. He shell glso supply when geked for by
the State Government/Ihe Director, Geslogical Survey of
Indias/The Lirector, Indign Buresu of Hines/The Lirector,
Geology snd Mining, U.P. @ couposite plan of the gres show-
ing thickness, déip, inelination, etec., of zll the seaws as
also the gquantity af. Teserves Juality-wise,

12, The lessee shull be bouwnd by such rules as may
be isaved frox time to tlme by the Government of Indlg
under Section 18 of the Mines snd Minersls (Regulation and
Developuent) ict, 1057 (4ct 67 of 1957) and shsll not carry

on mining or other opcrutaons under this lnu in any. m
other then ss preacribed under the rules mgdo nndax- the -

sgiid Aet.

o

13. (s) Unless speeificslly exexpted by the State
governasant the lessee shall provide and st gll times kup
al or newr the pit head or each of the pit hesds gt which
the ssla sineral shall be brought t baﬁk a properly
constructed snd efficient velghing machine sud shell weigh
or cause to be welghed therasn all the sslid winsrals rmm o

tine to ﬂnh browght to bmk sold, exported snd mvorty
and also. the namrortod products and shall ¢t nu ﬂ”’ﬂ'

. each dey cmuu the wuz ‘welghts, nem.:ua by sm/;r ‘““““

of the sald wlnuda, ores, producte ralsed, mld,ﬂ"”"“d
and converted durlng the previous twenty-four ho¥ 8 F@ be -
entered in the slforessis books of accounts. mﬂ“f“
shell persit the State Government st sll tiay during the

said terxm to saploy sy person or pormng ' 'bc prcunt ct ;

or walghing in order thet he or aqqg _9!‘}‘}093' on -

may be presoent tnereet.

o Ag‘w/ 7{{T 1 3
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(b) The losses ghgll when so required by the state
Governmant - pmvld- and gt ell times keep at such syntahlo
site a8 may b Bpecified By the State Sovernment (other

than the lgnds hereby denised) properly construgted and
afficlent welghing machine/pchines, severslly or jointly
vith other lesses or lessees and shall welgh or csuse to
be welghed thercon the um'm:lnolml Trom tize to tike
brought during the pmocu‘ of export. The lesse¢e sghgall
perzit the State Sovernment st all times curing the sald

Ters to employ any persol OF persons to be presant ;t sugh
veighing of the sald. minual. ud glforespld snd to ehtek the
veighment entered. m tho asoounts of the lease.

(e) In cuse the welghts taken at (a) and (b) differ
the highest of such welghts shall be tgken a8 the quentity
on wiish royslty be computed.

14. The Lesses sisll gllow eny person/persons sppoe
inted in that bégl? by ﬁu Stste Government &t any time
or tines 'dm'ing the sgld term to exanine gnd test every
welghte used t.herwlﬁ'h in order to sscertein whether the ’
sape rupoeﬂnu are correet and in good repair end order

and if uyon any cnah exahingtion oy tumt oy uch M#ﬂ
ing nuhun or mmu ShEll be found imnwnt or one 'b!'

repair or ordnr th- ﬁtatc Government nay requirs that ﬁu

spue be aﬂjmtnﬁ, x-apairud gnd put in order by and at the
expense of the lesses and ir such requisition be not compe
lied wits within fourtews doys efter the sane shall have K
bean madey the State Sovernment Bay-cause guch vd.xhiaz

mgchine or waights to be nﬁjmhd, mmw, md put in

order and the expenss of s ¢ing shell be' pai_"mhy the

lesses to the &igte &ovmmt on dmmﬁ und 1# ';“’"',."fn any

such czalanum or tutd.aa 88 aforud,ﬂ ; ﬂun .
be disceverid In ahy vctshl.nx uwh%gw - Mﬂ K

T ! v ]
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prejucice of the Stgte Uoverngent suoh error ahill be regare
ded a8 5nﬂng exisgted for thred anlendar wonths previcus
to the digeovery thereof ¢r from the last oconslon of so
examining" and testing the spme welphing saehine and wigﬂta‘
i vase suoh oocasdon shsll Be within sueh peried of three
yonths ppd the seid rent end royslty shall be pald and ptee
sunted for secordingly.

15. The lesses suell make gnd pay ressonable satie-

faotion dnd compenisation for oll dumage, injury oy délstur- |

—

Dsnge of person or property which may be done by or on the °

part of lm“ in exercise of the liberties and pover ¢rm~
ted by Shese pressnts and lhall at sl1 tlﬂdl swu humlul
ard Keep indemnifisd the Btate Government from wnd against
sll sults olelms anc dewsnds which may be brought or made
by any pﬁrmn G persons ln respect of any suwh drmage,
injuyy or disturbance. |
18, e lnssu will uxara1$¢ uim'ti«s &nd powers

rela. hereby granted in such g menner as w oifer no Unneseusary

or ruwnabli avoidable obastructions or Mtaruption to the

dwazopmnt and vorking within the aa:la !.unds ot‘ any mn-
rels not included in this lsuse md ﬂuu at il timj .
rd to the Centrel end Stete Uovernment snd to the m&_wi'

of prospecting licences gnd 2ining lesgses in respect of sy

such minersls or sy zinerais withis pny land zdjecont to
the sald lands ad the csse may be regsonshle megns of moovess

and safe end aanvcnimt paBaage uwm and poYoss t!alc sald.

land to eush zinarels fw the gurﬁ)'h or sctung wriing
developing and earrying auw ;&m #ae ymidﬂ _ﬂmt the

:ﬁ‘m(?f":ﬁﬁ‘/ﬂ"‘

_3“},, pps 7 decided by the Ltate mv-ywmt tow, sky mun,dw

lessee shall racelve wcamﬁhle wsapmatin

ally sgroed upesn or in tﬁu wcnt ol dinaguwcn“f@u say be
injary

Je7. z{r:;?/,,,g“ which he may sustain by z‘auun ox; dn, m“quqnccy { the use
(_7/;/173/( of such gassegs DY such lessees or haléaw ol gre stling

licences.

DU
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I
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17.(i) The lessee ghall not, wilthous thy previcus
sonsent in vratizm of the ftats Covernmany -

(2} assign, sublet, murtgege, vr in gny other Ranner
tranefer the mining leasse or any right, title or interest
thereing .

. or .

(5) suter Into or make any arrangement cuntrgut or
understanding whereby the lessec will or may be direetly
or indireetly fingnced to & substuntial extent by or under
which the lesses's operatlons or undertakings will or say
be aubstantially wntmnwd by. wmy xawmn er wdr of pu»
sona other than the legsce. _

Provided that the State Governseat shall not give
its written consent unless

(6} the lesaed hos fwrnished gu ffidavit ﬁlm;gﬂ;h

fidg -appud,aw,n for t:'anafer of the ms.mg lezse specifying

therels the gmount that he has glregdy taken or propobus
to ta“ke as wnsiﬂarutmzi from the transferes. _

(d) the tumrnr of the mining lepen Lo to be .'"“;“ -
o & person or hod:r directly undortakm ummc omr“th‘ o

(2) Withous prejudice to the sbove yravhzéas- the
lessse moey subject to the gonditions apuiflod in the proe

vision to ruls 2§ of the ssld rules trunsfer this losse o¥
any right,. title or lnterest therein,to a person hNsliing e
certificgte of apgproval and an incunestax aléeumea eartie
flecate from the Inmme-i‘u Grrieer wmwﬁu, on pmmt
of & fee ot Fapses one hwrad to ttw ttate Gwnrmmw
PROVIDED ot the 1esse0 shall mmf‘uuuamu to
tha trmstmo tha oaia:.nﬂ. ar autitiﬂﬁ wbtu 91’ m plans
of abandoned worlcinan in. m ne. amx in a 'm.:or 65 metres
vide surrownding 1%, Co T
(3) e Stats awwmamt WY w wdnr in writing, °

¢- \/;/T:'z:;ﬁ::/f'zH q‘ “};‘rl S@W
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¥ot to be fingnaed
or controlled by a
Trust,Corporation,
firm ©F person.
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determine the lease st gny tise if the lessee ket in the

opinion of the State Covernment, commiited a breach of any

of the above provisions or has transferred the legse or any

right, title or Interest thareln otherwlige then in accorde |

atice vith olasuse ()«

Frovided that no such order shall be zade without

giving the lesssée g reasonable opportunity of stating his

0866,

18, he lesse shall not be controlled and the lesces
shall mot allov himmelf t be controlled by any Trust,
Syaclicats, corporatlun, Pirm oz pcrm mwt wl.f.h ﬂw th-
ttan eonuat of the am%rnl ﬁovormont. 'nn huu ahmu

not enter iato or mxo gny arrgogemunt mmp.aet or undcrﬂm-

ding whereby the legses will or way be dirsetly oy indirecs

tly rfinasnced by or under wnieh e legses's operations or

underteikings will or mey be scurried on dinetlr or huur-e-

tly by or mr the benefit of or sublect

W the mntml ef

any Trust, Emﬁ:&eata, ﬁarporatmm, Firm or Person. uulauu
with the wumn aanctimn given prick to sueh aumsmmt

aospact o8 undwstamding ‘being entered into or IMQ af tkm _
Central Government and eny or every such uwmm 5 uaunn
or understanding as sforsssid (entered tnto or uada with '

such sanction as aforessld) shsll only be outcrad :lnto or

wade aud shell a‘lways ba subjest to an c:-x;truu condition

pinclng wpon the other perty or partles

thereto thet on the

ogcasion of & state of smergency of winleh the ?ruiaem of

india in bds dlmoretion stall bs the ama :mc 1% shall

be termingble if so rejulred in miting
went und sbell in tue avani of uw amh

nete be forthwlin t.buuartm -jq;sfjkeﬂlim, :

~

3:7‘7‘6—’ dingly.
}3‘7"7 ﬁ?aﬁ'lT' .
YeTH, "“7”':170«7 a . _
T Ay l\ C.?ﬁ"g"&'i){ (. ‘Tz/f? 3}1 /

B

o w&-’*mw«r Governe
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i
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Lessee ahgll deposlt 19, Whenever the geourlty deposit of ®.1,000 or any
any sdditionsl aioue

nt NeNessLYY .

Delivery of working
in good ordexr 0
State Government
after determinagtion
of lézse.

part thereof or any fwriier sull herealter deposited with
the State Governgment in replenishment thsreef shell be for-
felted or applied by the Central ur State Goverament pursu-
ent to the power herelnaftor dsclared in thet b&mif‘ the
lesses shall doposif: wit}; the Stnte Sovernment such further
sum g8 zay be sullflicient with the ungppropriated part thers-
of to bring the wmosnt 1:1 ceposit with tho Btate Government
upto the sus of %.3,000.

80, e lopsee ghall at the expiration or sooter
detersination of ic sald tera or amny renewel therecf deli.-
ver up to the State dovernment all nimes, plts, shafts,
inclines, crifts, lsvels, watervays, alrways, znd other

woriks nov exlsting er hereafter t Le sunE or mads on or

under the sald lands except such 8 have been ghundonsd with .

tas sanetion of the itate Government gnd in any ordinary and

falr Mwsh af working all enginsg, mashinery, plant, buile

dings, strugtores, other works and eonvmimen wuieh at tho

mumemmt af thu sald term were upon or undwr the: zaid
landa and -all aueh machinsry set up by tho bua“ below ¢

ground which eannot be remaved without estsing injury to the

sings or woris under the seid lsnds(exoept such of the sase

as may with the sanetion ol the Stgie Jovernsent ngve beoohe

¢isused) and gl Bulldinge snd structures of bricks or stone
erested by ths lessee sbove ground lavel 1n.goad rupair order

and conditlon gnd fit in a1l tcapwt‘. m mrtlwr wraiv\g of
the ssid asines and the ggid aiaami. . ‘

#ight of pro-onpuon. El.(s) The State Gavern&mt ibllallw

o
a‘m“@?)’

7
Jvqrde
t 334%?7/3’7%

744
”’a ]

of the ssid zinersls{end wll ymdmw ﬁharw!’) 1? Y

upon the spid lands bereby demiged ar ¢lsewlierd under the

control of the lessee snd the lessee shall with all possible,

4-74'2'(:7-{/4 (T tg} |

i
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expacition deliver all minerals »r procucts of mdnerasls
pureh gsed by the itgte lovernzmeny under the power oonferred
by tala provisicn in the gquantitles gt the tlmes In the
sgnner ané at the place specifies In the notice exerolsing
the sald right.

_ (b) &hould the right of pre-smption conferred by
thig present pmvis?_mn be e¢xerglised gnd g vessel ‘eharterod
to carry the minersls or products thereof procurred on be-
nalf of the State Government or the Central Government be
dot.ained on “mn"rﬁc at ths port of 19.63.5’3' the. hiuw
azall pgy the amant due ror dcmrrngu acwrding to the
terns of the gharter party of such vessel unless the State »
Government shall be satlsfled that the delay 1s due %o csu~ )
868 beyond the wntrol of the lesssge,

(o) ‘Ihu ;srino to ve peld for all iimersls or pm&n—
ots of minu‘ala tmmn o pre-emp tion by the State {iovarn«
ment in exercise ot‘ the right Rereby mnrerrod shall bn thc
fair uaﬂut przu prwuums at the. tun of. yw—mntiun o
PEOVIORD ‘m&! 1 auar"to‘ sssiat in -ruvlna st tho L
falr market pm- t\u S.udu shall 11‘ -y uqn:trid,, £

t the Atste vammt tbr the sonfidential mtemtion-ff-' |
of the ﬁovernmnt paruaulau of ths quantitios. dasaripu

tions snd prices of thé said zinersls or products thereof
20ld to the other customers snd of charters enterevd into
for frelght for carriage of the sane and shall produce to

‘guch offleer as may be Mreuted by %‘M “matu Mvemmmt

or smergendey{of whieh ar:&_
be The socle Judge ma a mtlfiaatian 'm ﬂﬁ.a #faet in the

PR

—

O &M
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Gazette of Indis shell be conglusive proof), the Stete
Government with the comsent of the lentral (oveérnment shall
from tims to time snd gll times during the $sid term have
the right(to be sxerclsed Dy a notice in writing to the
lessse) lorthwlty toke possessicn and ¢contiwl of the works,
plent, machinery znd prexises of the lessse on or in connege
tion with the aum 1@3&5 or operations under this lesse and

during such possessicn ar control the 1«:« mm wnﬂww
to and cbey all direeuonl given by or on bchﬂf ot thu _
Centrgl Eovcmmt or Btate Soverament ronm:lg the uu

or employment of auch vorx, plents, premiges and zineral s,
FEOVIDED THT foir compensstion which 'shmll be determined

in defgult of gyrosment by the {Rabe Government shall be
paid W the lesses for sll loss or demage sustsined by him

by reason or in mng«dumae of the exercize of the powers.
conferred by this elsuse and FROVIDED 4L80 Tmi’ the exvrelse
ol such powers 'shuli not determine the sald term hwww
granted ar nﬂut the mm ahd provisions of these pr«mﬁa
furkhey thnn Bxy be Munuy Yo give -trut tn thu p i-- :
sions of Wls cluuse. |

wployr:la'zt of foreign - 28, The lLeguse saai). not employ, in mmmtm with
national.

the minmg-opurutiam, gy person who i ned an Indian Satle
onal exeept with the pravious approval of the Cenvrsl Governs

went.

RecoVeEry of expenses - £3¢ I gny of the works or matters wiich in sccore
ingcurred by the &tgie

- Sovie dance with the covenants in that behall nenmwmn 74
ained are to be oarriad or yu‘mm«& by the hﬂu M wot

tiat mmxt. the swu aoumnz % g .
srtud out ‘op puﬁam& “and tho lm« nhu).: ~puy t!w %an '
Sovermment on demand all nxptmaw whleh ﬁall bs tnomru

N
\

*?T' 77[ 3:1 a
- in puck carrylng out’or yerfemmm (T4 the aam md t.m
i 3%(‘ 2
. &.757 L q dgcizion of the itate wvummmt &% % sudh sxpenses shsll
) - N

e Paaw~ e inal. | o
% R
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vurnighlng of Geow &4, T™e lessee shall fumishe
physical datam.

(a) all pes~physicel dets relating to mining rields
or englinsering snd ground wader surveys, such as anomaly |
mgps, scetions, plans gtructurss, waﬁaura waps logging,
colleated by him during the course of mining eperstions to
the Slrector, Geologleal Survey of Indla, Csloutta, md
Direotor Ewlm,y % Hining,Yebs !

(&) all informstlon pertsining to investigations of .
tpdic gotive uinergls collectec by him durl.ng ﬁho gourse
of aining upnatwns to the Sgeretary, dcp-xrwcat of: Atemii ,‘
u.zmrgy, New Delhi md Clrector Geology & Kining,U.P.

Pata ov informgtion referred to sbove shall be :‘ur* .
rnished every yoar reckoned fro& the date of commencement of-z;‘,
the perlod of the mining lesse. ; ‘ #

Supply to dtate 28, he lesyve undertgies that, if so .'nquircd by

Govt.'s nozinees.
the ftate Lovernment or any officer suthorised by it at

gny time but st not less then 3 zontas notles, he shell
supply tho \hoh w suoh :am as mey be mmod
Gand that he ekl vin frow the leaswd iru
-sation m Euent/swh mdmwy Industriw »
plente as vay be required by the stgte aovnmmt or. my
¢fficer authorised by it, in sueh ewent, the price quality
ané other terms yogsvding such supply will be mutuelly
agroed upol betwesn the lessws and the comsumar to vhom
the anpply is t¢ be nade. -
FROVIDED TE 4T 18 the lossce gnd the msumer fall

to mutugdly sgree ss eforeasid the. pri«, gm&ty’ md other
torms wlll bu docided by the Stats Gowe Leh Wil
bo bimding :m tire :!.ssueo) ¥ thu prlm y '
to De dezided on the sone pmam sm_\

57??1{717 o clause 81 (o) of Part VII, ad ihe 30&:\,,. WELL shw te the
\‘Fﬁ{y’;?’* '

o Stata Govermsast the books and sooe ma, in erder o arrive
3 ;ﬂ ;; /«4 lfm B

1!/‘{/15}

Ve '
] ] ~ . '—:}1(1 (_"_. Tﬂ MI? / ; h ]
“\v | \ [N g ! (_ “a7 2(; SWM
i %‘/ . o

[ 5
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AT S E T T T

REGUL ATION OF PHACE BY BTATE GOVLANMERT

6. e state Goversment will st sy time during
tiie sald tera be entitled v fix the sgle price of Siileca
sand 50 De oxtr'ae;au. by lestes frou the demised preziges
w6 Bhall ales Be snbitied %6 revise from time to time the
sulo priee an {ixed ln sccercence with this olauss, the
fixation and raviglen of sule price to be Eudd __oka the vost
of extraotion to the lesswe pius sudl yaramtwc or ;ntit
&8 not legé than 3 per gunt me the W(aftt, Government xuy
consider resgonabie and wpon gueh Pixation or revision the
iessee shall not 32111 e {4llos fond ab @ price different
from thel fixes or raevissd =8 afoTusald.

37. The sald lond shell be domarcated by the Dirsoe
tor, deslogy & Minipg,U.r. or nis suthorised representative
st site whoss decisicn in that behalf suell be finel snd
tinding on tha lesses.

| PRy VIII
mE wvwmw ‘-'W mx BRRTR M’VW!! _

Laosses may bBold and © 1. The Leszve pey!.ng the rents, veter rate and
eénjoy rights _
quitely. roysltise heredy resorved nd obsseving and performing o1l

the covenanls gnd agreenents hersin contalned gnd on the

pert of the lessee to beo observed and performed shall and

may quiely hold edd emjoy the right and premises heredy !

dexised for snd duriag the term hereby grented without

sny unlawful 2u.tur§-npta.:sfn fron or by the ﬁtaﬁc %vamwmt.

or sny persen rignkfully aleming under it... |
ﬁgqtuéggig:r eti.imd 8. I in acwrduneo vﬂh the P : 1’ @#lo 4
¢ colpensation oF Part ViI of this Schedule the 10»‘_ i1 effer to pay
thersots to sn oceupler or the swrfnce of gy ym'er the snld lpnds |

37 - eorpansstion for sny dopege or injury which way erise from

)

28 the proposed operstions ot the Tessee and the geld ocoupier

y

- TRy g _'
) : ﬂf?‘:ﬁ;“_‘ﬁn;u/ £ AT /:\@—;f 3}1
t/{ f// Q*j » /' : !

R .
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n,,?u

shell refune bis consent to the exerelrs of the right and
powers raservsed to the State Government and damised to the
lessea by thsaee prseants znd the lesses shall report the
Zptior %0 the stalo Jovernment snd shall depoait with it
thie asount offered as compensstion and 1f the Lentral/sState
Government are 3atisfied that the amount of coupensstion !
offered 1s feir sud “emsonable or 1f it is not s satisfied
and the lessae shall have depesited with 1t such further ;
pmount a8 the State sd Central Governments shgll consider
falr and regsongble the Stgte tovernment shall order the
ogrupler %o allw__ tne lesses to enter the lend agnd to carry
sut gueh optr-mua_n_s @i nay be nesessyry for th..pumsfc of .
this lewse. In_aw'_guing the smount of 'such ooipeaiatm
the Gtete Uovarament shall be guided by the prineiples of t !
the Land dequisition set. “
s. wwu the umg lease relates to any. umul_
aot apcafua in the first sobedule to the ety
be Feneved for one priod not exeesdlag the bm_ 'sredifieg '
in subesection (2) of section & of the Hines and H:uuult
(fegulation and mulapmcnt) Aoty 1967 at the option of the
lesseas

Provided thet the State lovernment jny for reasons
%o be recorded in writing reduce the ares qppii-.ﬂ for.

ir tke leawe 13 1o respsct of mnﬂi"‘apulﬂce _
in t-ae It scheduis to the ioty renewsl vﬂlbu wb:ut to

the yrm proval. of the Gutul aovm
It the lesses be dui.mua o ; :

ol the prdﬂ.us hwwby dniud or ot ‘
then for a further teym frou the uyg;_h'

t
N

tm glvu to the

;f

‘wolh Y’W W}G ﬁ‘f‘ul = "4ne in

8tate Qovernment a.lx cthm!‘

‘.t

g f {7 ¥ éb,,\L’
4. ea L,+ a@ﬁj{%x
- $°”"7}°W———é-—r“”"
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reserved and shall observe gnd perform the severgl covengnts and

gereenents heredn contsined ang on the part ¢f the lesses to b:.i
coserved and perforaed upto the expiration of the term hereby
granted, The State lovernment on receipt of gpplicgtion for rc.
nevsl shall conslder it in mecordsnos with rule 28 of the sald
x¥ulses and shall pass ordem as it deons rit, If renewsl is gra
ted, the Stgte Goveroment will at the qx_'pmu of the ln&p’o and
upon his executing and delivering %o the State Goverhment if

requirec s oounterpsrt thereof executs' and deliver to the lessse

8 reneved lease of the sald premlses or part thersof for the

fupther Yorm of 80 years g speclified in subwsection(f)of Becw

tion 8 ¢f the iines ;ar;d iﬁndrala(ﬂewlati&u and Development) set,
1967 at the option of the lessee, at such reats, Fatés end roy-

altles and on such terss gnd subject to such rents, covernsnts

and agreemants ineluding this present covengnt to renev as shall
be 1n sccordance with the Mineral Concesslon mu.msa.appu.

cable to gilica &md GR the day next following the wpiraum
of the tm horcby grmud.

4. The 1asaw nay at sny time determine this leazse by
glving not less than 1E culender montss notlee in writing to
the State Covernment or W such officer, or authority as the
Etate Wovernment may specify in this behalf and upon e expira-
tion of such motlee provided that tae lwsn.thnll upon suen

‘explration rander gad pey wll rents, water rates, wyaltics,

compensation for damgges snd other soneys whaich ®aY then be.due
and puxblo m‘r these wumtu to me buu: 4 w omw

powers snd privuagm:&mmby granted aa.&li abiolutcly cease snd
deterzine but without pn.tadica to sy ris,ht; or rezedy of the

Lessor in respect of amr b&‘

m ot my cvt‘ the covenantis or

\

4-&. The Btata aavarnnsnt way ah an npplieatian nade

by the lesse¢ porsii him to wrre_,;_g‘dar one or aore m) -rels

céis777£ agh{tﬁ%qﬁél

I A
¢o cagF ATy 3G
N

: o me st gt sy . oo ;:':‘:.:ixsv:L. vorspmmeeercm bl o semz
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T . .
- . from his legse wilah Is Tor & group of winerals on the grounc
that cepesits of thet sinersl have sinee exneusted or deplete
w guen sa.oxtant that 1% 1s no longsr possible tuv work the f
minerzl econvamlically, subjeet to the condltion that the lessed
{a) mgkes an ppplication for such surrender of minargl
at least alx months before the intended date of surrender; and

(b) gives on undertaeking thet he will not csuse sny hine
dergnae in the working of the mineryl so surrendered by any

other person who iz subsequently grented p mining lesse for L‘\ {
that sinersl. v
nefunc ¢ security 5o Ln such yate as the itate Government way eleet within
asposits. 12 celendar wonths ufter the determination ¢f this losse or of
- gty renewal therecf, the amount of the gecurity depoait psid _
in respect of this 1@“ ané then ramlni:’az in deposit with the
State Government end '.tsot.' rejulred t be gpplied W mny ¢l the ‘i
purposes centloned in min legoe ghapll e refunded . the '
lesses. Mo intersat stgll run on the security deposits.
k PARE IX o e
awm PROVIEIONS . | o T
Obstruction to l. In case the.luwe or his t,mmreru esslgnse does é
inggection.
rot sllow entry or mapuction by the offlevrs gvthorised by -
the Centrel or State Government under clauses (1,49 or (1)
of sud-rule (1) of rule 27 of gald rules, the &tau Govi;_
shall g,i'u_ aotice In writing W the lessee rnquir.mx hinto o
show tzugse wlthin such time ps way be s;mei‘fiod ig the nut&_co' iy
Wiy the leese should not be determined and his sesurity deposit .
forfeited, and if the lessee falls w“shov TaLES ') :j_” Au,
ufoxwtd.d unc to the sathruetion%‘ o vty o
the atutt ﬁovommt m\y detamim ﬂnwi tuit-"m!:w;
whole or part of the swurity deposit. :
Fenglty in case of 2, If the lessew af his transfores’ ﬂl! awi@nae mpkes ’
gelgult in payment k
of royslty snd sny default 4n payment of -...Nz:t or watey raws a: m:mitty ne o~
breach of covenent, ;
,\7@:‘;7 - required by Sectien 9 of tm Ac’c or aomns & ’oruch or auy .
] of the conditlons and mvmanta omer than thbn reforred to
T e = |

32,%

Je % ﬁ*@m _
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in covenant(l) above, the State Sovernment shall give iotice

to the lesses rojuiring him to pey the rent, weter rate, royalty

or remedy the bresch, =5 the csse msy be, within sizty days from

the date of reeelipt ol the notlee and 1f the rent, water rgte

ahd royalty sre not psld or the bresch 1s not remedisd within

such periled, the State Jdovernment mey without prejudlce to any

i

proosedings thet may be taken against hinm deternine the leass

and forfeit the whol® or part of the seourity deposit. f

N

8., In cases of mpaated' brescies Of covensnls snd ggree- \

ments by the leszes for uhich notlce hus been given by the

state Covernment in gooordshee with elguses {1) and (2) afore.

mentioned on earlier oce aslon, the Stpte Government without
giving any Purther notice, mey impose such penelty not excua&ng;
twice the gwount of snhugl dead rent specified in clguge 2

pert V.

the terms of leane

‘dgue to 'for«
majeure’.

Lesses to remove
his properties on
the expiry of thse
1935@0

ﬂ\‘?mc_é

T2

A

/,
r\_';b ﬁ(%ﬁﬂ

ek

4. Pailure on the part of the lessee to fulfil oy of i
the tertis snd conditiens of this leuse shall met ¢11n thn .
Central or autn ﬂwarmmt any ulm uamat uu ”nsu oy

be desmed a breach of this B.oau, in so far a5 smh fallure is

considereé by the ﬁaid ﬁuvwrnnwt to srise fro® force zejeure,
and i sarough force maaaurn the fulfilment by ths lesses of

gny of the terams and conditions of thiz legye be deliyed, the
period of such delay shsll be added to the period fixed by this e

lease. In this clause the expression 'Force ¥pjeurs' weens det— '

of God, war, &uwwuctwn, rlot, eivn-mmt»mn, ﬂr!.ku, aarth-

tire ﬁ& m.v oﬁww h.wuum widb
nably prwue or wnm).. o

the expitation or sooner dottrminatzon nra

six cplender months tharurinr(unhu t&%- X

A

om oy within
*"u'!ul'l be deter-

ained under (melm\seu 1 and 2 of this Fwt m ‘Ahut case at any

- mzru t\\\uqu L

-

W;DMMC’«*‘*
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tine oot less thun thres calendar months nor more then six
¢alendar months sfter such ceterningtion) take down and remove
for his own benefit all ¢r eny sngimes, muchinery, plant, buil. f
dings, structures, tramways, rallwgys snd et'.hor_ works erestions .
snd conveniences which @ay heve byen ereocted, set-up or pleced
by the Lessee in or upon the sald lands uhich the lesses is not .
bound tw deliver to the State Gavcrimmt, under ¢lasuse 20 of
Part VII of this Schedule snd vhieh the State Government shsll -
not desire to purchese.

Forfeiture of pro- 6+ If gt the end of six calendsar months after the expi-

perty left more ' .

than six months ration or svoner determination of the suld term under the pro-

plfter determing- oo ‘ : :

tion of legse. vigion contaelned in clsuse 4 of rart VIII of thig Schedule
becole effective there shall remain in or upon the said lgnd
any engines, mschinery, plent, buildings, structures, trssways,
reilvays and othcr Work. eregtion snd cunvcns.m«s or othw |
pnn:ty vn.tah uc mt mn:ud by thc :uuu u mamot

cence or unlu lesse tha mu slun ir not zmwd by ﬂu lou&

¢ within one csléndar month after metige in witiug requirmg_:
thelr rezovsl has been given to the lessee by the State ﬂevm

ment be deetied to becume thc property of the State Gavmum l"

snd hay be sold or disponed of in such manner ss the State wa

rament shall dees it without 1igbility to pay any wnpm“tw‘

| or to sccount to the lesses in respect thersof. S g,
Notices. 7. !vm mttu w the o--wth‘""“h l'lq\all‘“ Atombo g:lvm '

?Mﬁ: 1 lesses may from time t:o tu- m wr ,g, _ ,miu Mate ﬂowmnnt

3;7;2 Z:;/ deaignate for t(h% x'eee.tps of. muees an& ovury suet "“lcé 2

Ve B GT N G-rvan/q@w/ g MMQV"L
a4 /k o 'So""jb  ——

N\
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sagll be deemed to be proper snd velid service upen the lesses;
and shall not be questionus or challenged by kim. A
Imaunity of State 8. If in any event the orders of the State Govcrnmd:t‘ .

Governgent frow i

.\\liabuitmo pey are revised, revisved or censelled by the cwmﬂ at%mut b

awmse n S

oomP * in punmu of pmcawdmn uader Chapter vx > e K al
Concession aal.u. mw. the lesses shall noth'mﬂutd to

compansation Tor sny loss sustained by the-leaqu m exereise .

of the powers snd privileges conferred upon him by these
presants.

9. For thn purpose of stgap duty the untanipum avu‘aaq
desd rent from the dwisod laad 1z ®.T715.83 per year.

.ir

e
- ' wx:wa:ss WREAEOF these presents havo been executed in
the Bmanzner. hcrcundw nppurim the dsy and yur riut uho'n -

I
writtien. ' . o : o

'ﬂigmd hy&'. .‘_"’,_' 2 eI 2 T
For gnd on behalf ut ﬂu Gmrmmi
of Uttar Pradesh the Lessor

J
¢

In the presence of

S

%?w&h?" -!Tmcﬁu Coman . ,JT-.‘
£ror du&cm'sww .
WO‘Q.OOM’OM‘QO"OQOOU .

\‘ ]
uM?/f fm
| )y/r"}"vfc/ |
»«\ 7 é,: W.\i’)ﬂ’)’)
\"\ "54-%-‘?7%43""’% <y cesressrsversererasas .1 ”
\‘.“\ .\’\_\ (’7@ ‘l*}\ e mki?;u q(»tn 41 ‘ M é)wlvé"
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(Death Certificate)

Fftfrm 1969 & ORT 12/17 T 3R TRW 5+ §g oreeRor Frammael! 2003
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VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH,NEW DELHI
IN
ORIGINAL APPLICATION NO. 203/2021

Devidaskhari Petitioner (s)/Appeiiant (s)
Verang
Union of Indai & Others RS R Respondent (s) /Defendant (s)
VS SWhy Laanenad WUy W T
Lovenan) Bhowan, Q-0 .&MV—W\%&[\J’\} Ao honlocd

do hereby appoint and retain

VIJAY KUMAR SRIVASTAVA

A Avanata
ANS L

Y v

Enrollment no. UP16916/2010

[ ) NP N 11T A NT. L..2t.1:
wiaimocr L\\J ra1ry, INCYY uu.uulus

High Court, Allahabad

Mobile No. 9044959164

hevijay79@gamail.com
to act and appear for me/us in the above Petition/Suit/Appeal/Application/ Reference/Revision and on
my/our behalf to conduct and prosecute or defend the same and all proceedings that may be taken in
respect of any application connected with the same or any decrce or order passcd therein, including
proceedmgs in taxation and applications for Review, to file and obtain return of documents, and to deposit
and receive money on my/our behalf in the said Suit/Appeal/Petition/ Application/Reference and in
applications of Revenue or Restoration and to represent me/us and to take all necessary steps on my
matter. [/We agree to ratify acts done by the aforesaid behalf in the above advocate in pursuance of this
authority.
I/'We appoint the said lawyer(s) with the above-mentioned authoritics after sétting the fee and agree that
whatever shall be done by the said lawyer(s) in connection with the said proceedings shall be binding on

me/us.
Dated thisthe |0 day of ﬁayu 2024

Accepted Client

o - el
(VIJAYK R SRIVASTAVA) M
Advocate, High Court.Allahabad. '
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